
IN THE CENTRAL ADNINISTR4TItj TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAO 

OR . 1470/94 
	

decided on : 7-12-94 

Between 

C. Subba Rao, 	 applicant 

and 

Dlvi. Railway (Ianager(p) 
South Central Railwa 
Secunderabad Divn(Bc 
Secunderabad 

Chief Inspector or Works(East) 
SC Railway .  (ec) 
Secunderabad 	 : Respondents 

Counsel for the applicant P. Krishna Reddy, Advocate 

Counsel for the respondents 	: V. Bhimanna, SC for Railways 

C DRAM 

HON. MR. JUSTICE V. NEELADRI RAO, VICE CHAIRMAN 

HON. MR. R. RANCARAJAN, MEMBER( ADEIN. ) 
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CA. 14 70/94 

J u d g eme nt 

( As per Hon. Mr. Justice V. Neeladrj Rac, VC ) 

Heard Sint. P. Sarada, for Sri P. Krishna Reddy, 

learned counsel for the applicant and Sri V. Shimanna, 

learned counsel for Railways. 

The applicant was promoted from the post of Gangman 

to the post of Junior Clerk on adhoc basis as per order 

dated 21-12-1978. By the same proceedings many others 

were also promoted as Junior Asa±s±aata4 In regard to 

the applicant and Sri B. Francis, it was&as  under in the 

said proceedings 

"They are promoted as Junior Clerks in Scale 

Rs.260-400 (RS) with the Administrative approval of Com-

petent Authority purely on adhoc basis and these arrange- 

rnofl*..  

candidates from RSC/SC and candidates oin.compassionate 

grounds directed by cpo/sc are 

It is stated that the applicant is continuing as Junior 

Clerk on adhoc basis. 

Order dated 30-11-1994 was issued reverting the 
- 	 -----a.. .0 Wle 

former posts with immediate effect. The said order to 

the extent of reversion of the applicant is assailed in 

this CA. 

It is stated for the respondents that the retersion 

of the applicant was ordered as R-1 directed regular 

selection for filling up,vacancies which arp nn;.i hcnø, 

.i.a;itwU oy aonoc promotees. 
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To 
The Divisional Railway Manager(P) S.c.Rly, 

I 	Secunderabad Division(BG) Secunderabad. 

The Chief Inspector of Works(East) 
S.C.Rly, (BG) SecundSrabad. 
One copy to Mr.P.KrishnaReddy,Advocate, CAT.Hyd. 

1 	. One copy to Mr.V.Bhintanna, SC for Rlys, CAT.Hyd. 

5. One copy to Library, CAT.Hyd. 
6. One spare copy. 
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Anadhocappointee/prornOtee has to give way for 

regular appointees/promotees.tut when the post is not 

abolished and when it is not Stated that there is no 

suf1icient wqrk load, to:fi],i.up the ppt, .itis not just 

.and proper to ordqr reversi,ol) especialijy when .the 

incumbent is working from the last 16 years merely 

because steps are going to be initiated' for regular 

selection. 

It is urged for the applicant that in view of the 

order dated 21-12-1978 the applicant can be reverted 

only in a case where the said post is filled by direct 

recruits selected by RRB or by an appointee on com-

passionate 'grounds and he cannot be reverted when a 

regular prornotee is available. We cannot accede to the 

said contention. There cannot be estdpp2el against law. 

Hence, in the circumstances, it is just and proper 

Order dated 30-11-1994 to the extent of reersion 

of the.applicant is sat aside.. But he can be reverted o& 

and a. when regular appointee/promotes to the post of 

Junior Clerk is available or if the post' is going to be 

B. 	The OR is ordered accordingly at admission stage. 

No costs./ 

(R. Rangarajan) 	 Lt) (V. Neeladri Rao) 
Member (Admn) 	 Vice Chairman 

Dated : December 7, 94 	 / 
Dictated in Open Court 
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IN THE CENTR1 ADMINIsTnvE TRr;U. 
HYDERABAD BENCH AT HYDERAa,D' 

4 TKE HON 1 3LE MR.JUSTI•ÔE V .NEELALjc ;: C' 
VICE-CFUtIpJN 

AND 

THE HON'BLE ?'LR.R.RANGAP3JJq ; M(A;. 

WiTED: 7-\),-1994 

OR 3UmEMTjq: 

M.A./R.C.A.NO. 

O.A.No. 

T.A.No. 	 (w.p. 

Admikted and Interim directions 
.. • 	-. . 

	issuer.  
-: 

fqspo 	of with directions.L 

Dismarssec3. 
Oistn4ssed as withdrawn 

. 	- 	.!•i sssed for default. . 	- -. 	.• 	

oraeed/rteiectea
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. No order as to costs. 
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